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JOINT COMMITTEE REPORT 

Ref: Inspection of the joint committee dated 18.10.2023 as per the orders of 

Hon’ble NGT in case of OA 64/2023(CZ) dated 02.08.2023 Shambhu 

Goswami V/s State of Madhya Pradesh & Ors. 

 
Hon’ble NGT in reference to OA 64/2023 (CZ) Shambhu Goswami V/s State of 

Madhya Pradesh & Ors. vide order dated 02.08.2023 has given following 

instructions: 

2. This Original Application under Section 14 of National Green Tribunal Act, 2010 
has been filed, alleging that there is a pond at Khasra No.1835, village Datia 
Gird, Tehsil Datia City and District Datia, State of Madhya Pradesh with area 
14.8040 hectare (36.580 acres). Respondents 4 and 5 have their land at Khasra 
No.1832, 1833 and 1834, total area 0.6800 hectare, which is adjacent to the 
aforesaid pond which is called ‘Lala Ka Tal’. They are filling pond land with 
debris and trying to encroach upon the same. 

3. In this regard, complaint was made to District Magistrate, Datia by various letters 
dated 13.06.2023, 16.06.2023 and 21.06.2023 but no action has been taken 
thereon till date. Photographs have also been filed which show that substantial 
part of the land which appears to be part of pond land, has been filled in with 
debris which is impermissible in law. 

4. However, in our view, complaint of applicant at local level can be attended by the 
concerned authorities.  

5.We accordingly dispose of this Original Application by constituting a Joint 
Committee comprising Collector, Datia and Madhya Pradesh State Control 
Pollution Board, respondents 3 and 1, respectively, who shall visit the site, collect 
relevant information and if finds that the land of pond has been filled in by 
respondents 4 and 5 or anyone else, they shall take steps for restoration of the 

entire land of the pond and for the damage already caused to the pond, 
appropriate environmental compensation shall also be imposed upon the 
violator(s). We make it clear that no adverse action shall be taken without giving 
a show cause notice and complying with principles of natural justice.  

6. Respondents 3 and 1 may also take criminal action against the responsible 
persons who are found guilty of violating environmental laws by damaging pond 
land.  

7. Respondents 3 and 1 shall ensure that the entire land of pond is restored and 
thereafter, shall take further precautionary measures so as to avoid any damage 
in future on the said pond land.  

8. Collector, Datia shall also ensure to affix demarcation pillars so that a clear 
indication is given to everyone regarding the boundary of pond land which may 
act as a restraint to others from encroaching upon the land of pond or to damage 
it being ‘No Development Zone’. 
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9. The aforesaid proceedings shall be completed within three months and within 
further next 15 days i.e., by 15th November, 2023, a compliance report shall be 
filed before Registrar, Central Zonal Bench, Bhopal by e-mail at ngtczbbho-
mp@gov.in preferably in the form of 3 searchable PDF/OCR Support PDF and not 
in the form of Image PDF, who if find necessary for any further order in the 
matter, shall place the matter before Bench.          

.  
In compliance to the orders of Hon’ble NGT, a site visit of the Lala Ka tal 

(waterbody) situated at Khasra No. 1835 and adjoining land of Khasra no. 1832, 

1833 and 1834, Village-Datia Gird, Tehsil-Datia City, District-Datia, MP was 

conducted on 18.10.2023 by the Joint Committee consisting of the following 

officials of the concerned departments: 

Sr. 

No. 

Name of Department Name of Representative 

 

 

 

 

1. 

 

 

 

 

District Magistrate Datia 

Shri Rishi Kumar Singhai,  

Sub Divisional officer (Revenue), 

Datia 

Shri U. K. Sharma, 

Sub-divisional Officer 

Water Resource Department, Datia 

Shri Vinay Kumar Bhatt, 

Project Officer 

District Urban Development 

Authority, Datia 
2. State Pollution Control Board Shri R.R. Singh Sengar,  

Regional officer, MPPCB, Gwalior 

Shri Ramesh Patel, Mining officer, Mining Department Datia, Shri Salman Khan, 

Sub Engineer, MPPCB Gwalior, Shri Manindar Singh Kaurav Patwari Datia were 

also present during the inspection.  

 

The geographical location, photographs and visual observations were recorded 

during inspection by Joint Committee. The committee recorded the following 

facts in meeting and observations during the inspection in reference to the points 

mentioned in the petition:- 
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STATUS OF LAND OWNERSHIP OF LAND SITUATED AT KHASRA NO. 1832, 

1833, 1834 AND 1835:  

1. The Lala Ka Tal pond is situated at Khasra No. 1835 in Village Datia Gird, Tehsil 

Datia City, District Datia, MP. This is a Government water body having total area 

14.8040 hectare. This pond is in existence from historic time. The revenue 

document khasra copy showing ownership of this pond land is enclosed as 

Annexure- C1. Most part of this pond periphery is provided with pakka boundary 

wall.  Some private agriculture land in khasra nos. 1832, 1833 and 1834 is  situated 

adjoin to this pond. The revenue document khasra copies showing ownership of land 

of khasra nos. 1832, 1833 and 1834 and khasra map is enclosed as Annexure-C2. 

2. This pond is not used as water source for city water supply.  

3. The land bearing khasra nos. 1832, 1833 and 1834 is private agriculture land and 

situated adjoined to Lala Ka Tal and having total area 0.680 hectare. The owners of 

this land as per Government revenue record of year 2023-24 are Shri Deepak 

Sachdeva S/o Shri Asudram Sachdeva and Shri Kanhaiyalal Sundran S/o Shri 

Dwarika Prasad Sundrani who are respondent no. 4 and 5 respectively in this matter.  

       OBSERVATIONS OF JOINT COMMITTEE DURING INSPECTION: 

During inspection following observations are recorded by the Joint Committee: -  

1. It was observed that on South-West periphery of Lala Ka Tal some private 

land is situated adjoin to this talab. This private land is situated at revenue 

Khasra nos. 1832, 1833 and 1834 and having total area 0.6800 hectare. The 

owners of this private land are Shri Deepak Sachdeva S/o Shri Asudram 

Sachdeva and Shri Kanhaiyalal Sundran S/o Shri Dwarika Prasad Sundrani.   

2. Joint Committee observed that about 0.300 hectare of land in Khasra nos. 

1832, 1833 and 1834 has been filled with murrum by its owners. An ancient 

temple is situated in this private land which comes inside HTL of Lala Ka 

Tal pond. Google site location map showing Lala Ka Tal expansion along 

with murrum filled private land is enclosed as Annexure - C3.  
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3. As per land demarcation report provided by Tehsildar Datia murrum filling 

has been carried out only in part of khasra nos. 1832 and 1834. No filling 

reported at khasra no. 1835 which is Lala Ka Tal. The letter of Tehsildar 

Datia along with demarcation report in enclosed as Annexure - C5. 

4. It is reported by land owners that the natural surface of land of khasra nos. 

1832, 1833 and 1834 was undulating and some part of this land comes under 

HTL of Lala Ka Tal pond. An ancient temple is situated in this private land. 

So filling of murrum has been carried out in private land by it’s owners to 

make the own land levelled, so that public could get access to temple and 

perform their religious activities at temple which is situated adjoin to the Lala 

Ka Tal pond and having only approach from private land of khasra no. 1832, 

1833 and 1834.  

5. Photographs taken during inspection are also enclosed as Annexure- C4. 

FACTUAL STATUS WITH RESPECT TO ISSUES RAISED BY PETITIONER 

IN PETITION O.A. 64/2023   

Sr. No. Issues Raised Factual Status 

1 There is a pond at Khasra 

No.1835, village Datia Gird, 

Tehsil Datia City and District 

Datia, State of Madhya Pradesh 

with area 14.8040 hectare. 

Respondents 4 and 5 have their 

land at Khasra No.1832, 1833 

and 1834, total area 0.6800 

hectare, which is adjacent to the 

aforesaid pond which is called 

‘Lala Ka Tal’. They are filling 

pond land with debris and trying 

to encroach upon the same. 

1. There is a pond known as Lala 

Ka Tal situated at Government 

land of Khasra no. 1835 in 

village Datia Gird, Tehsil Datia 

City, District Datia. This pond 

is spread over a land having 

area 14.8040 hectare. 

2. Respondent No. 4 Shri Deepak 

Sachdeva and Respondent No. 

5 Shri Kanhaiyalal Sundarani 

are the owner of land bearing 

khasra no. 1832, 1833 and 1834 

total area 0.6800 hectare. This 

private land is situated adjacent 

to the Lala Ka Tal pond near 

South-West corner of the pond. 
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3. Joint Committee observed that 

about 0.300 hectare of land in 

Khasra nos. 1832, 1833 and 

1834 has been filled and 

levelled with murrum by it’s 

owners. An ancient temple is 

situated in this private land 

which comes inside HTL of 

Lala Ka Tal pond. Google site 

location map showing Lala Ka 

Tal area along with demarcated 

murrum filled private land is 

enclosed as Annexure - C3.  

4. As per land demarcation report 

provided by Tehsildar Datia 

murrum filling has been carried 

out only in part of khasra nos. 

1832 and 1834. No filling 

reported at khasra no. 1835 

which is Lala Ka Tal. The letter 

of Tehsildar Datia along with 

demarcation report in enclosed 

as Annexure - C5. 

5. It is reported by land owners 

that the natural surface of land 

of Khasra nos. 1832, 1833 and 

1834 was undulating and some 

part of this land comes under 

HTL of this talab. An ancient 

temple is situated in this private 

land. So filling of murrum has 

been carried out in private land 

inside pond HTL by its owners 

to make the own land levelled, 

so that public could get access 

to temple and perform their 

religious activities at temple 

situated adjoin to the talab and 

having only approach from 

private land of khasra no. 1832, 

1833 and 1834. 
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2 Complaint was made to District 

Magistrate, Datia by various 

letters dated 13.06.2023, 

16.06.2023 and 21.06.2023 but 

no action has been taken thereon 

till date. Photographs have also 

been filed which show that 

substantial part of the land which 

appears to be part of pond land, 

has been filled in with debris 

which is impermissible in law. 

As per demarcation report submitted 

my Tehsildar Datia no filling of 

murrum has been carried out inside 

Lala Ka Tal pond area at khasara no. 

1835. Although Respondent No. 4 

and 5 carried out murrum filling on 

some part of their own land situated 

on khasra nos. 1832 and 1834 to level 

their land. This private land is situated 

adjoin to the pond and part of it comes 

within HTL of pond.  

 

ACTION TAKEN REPORT: 

1. Revenue Department team carried out demarcation, measurement of boundary of 

Lala Ka Tal pond at khasra no. 1835 and adjoined private land of khasra nos. 1832, 

1833 and 1834. Copy of Tehsildar Datia letter along with demarcation report is 

enclosed as Annexure-C 5. According to demarcation report the murrum filling has 

been carried out only on the private land of khasra no. 1832 and 1834. 

2. A sign board has been fixed by Nagar Palika Datia at the place near to Khasra No. 

1832, 1833 and 1834 indicating that it is no development zone. Photograph enclosed 

as Annexure-C 6.   

CONCLUSION: 

Considering the above status and observation made by Joint Committee during 

inspection, Joint Committee concluded as follows: 

1. As per land demarcation report submitted by Tehsildar Datia no murrum filling 

has been carried out by Respondent No. 4 and 5 inside the khasra no. 1835 which 

is Lala Ka Tal pond area. Murrum has been filled by Respondent No. 4 and 5 on 

part of their own private land at khasra nos. 1832, 1833 and 1834 situated adjoin 

to Lala Ka Tal pond.  
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2. Wetlands (Conservation and Management) Rules, 2017 are enforced in whole 

India from 26.09.2017 by MoEF&CC. These rules restrict the development 

activities related to construction of permanent nature except for boat jetties within 

50 meters from HTL of a pond identified as Wetland.  

3. There is no encroachment reported in Lala Ka Tal pond area at khasra no. 1835 

by Respondent No. 4 and 5 in land demarcation report submitted by Tehsildar 

Datia. So restoration of land of pond filled by the Respondents and also imposition 

of environmental compensation and criminal action against the responsible 

persons not required.  

RECOMMENDATION: 

Joint Committee recommended as follows: 

1. Lala Ka Tal is one of the Wetland area identified by Madhya Pradesh State Wetland 

Authority. Therefore, a time targeted action plan should be formulated in 

consultation with EPCO (i.e., the state nodal agency for wetland conservation) and 

implemented to protect the natural drainage pattern leading to convey the storm 

water to Lala Ka Tal by Town and Country Planning Department and Datia 

Municipality.  

2. Buffer zone up to 50 meter from HTL around the Lala Ka Tal should be declared 

as no development zone and no further development activities related to 

construction of permanent nature except for boat jetties in this buffer zone should 

be permitted.  

3. The boundaries of Lala Ka Tal should be clearly demarcated by the local 

authorities and appropriate fencing and barrier should be created to prevent any 

unauthorized activities. 
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The member of Joint Committee present during meeting and field inspection on 

dated 18.10.2023 duly signed this report as follows: 

 

 

Shri Rishi Kumar Singhai,  

Sub Divisional officer (Revenue), Datia 

 

Shri U.K. Sharma,  

Sub Divisional Officer, Water Resource Department, Datia 

 

Shri Vinay Kumar Bhatt, 

Project Officer,District Urban Development Authority, Datia 

 

Shri R.R. Singh Sengar,  

Regional officer, MPPCB, Gwalior 
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